
NOTE 

 

“It is for information of all concerned that from 15-11-2012 memo of parties 

in every kind of petition to be filed in this court, be typed on separate 

page(s) and the prayer clause should start from the following page , failing 

which an objection will be raised.” 

 

                    Sd/- 

          Registrar Judicial 

          11-10-2012 


